IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
SPECIAL BENCH

CP/CA. No.(IB)-197(PB)/2017
IN THE MATTER OF: .

M/s Edelweiss Asset Reconstruction Co.Ltd. .... APPLICANT / PETITIONER
Vs

M/s Tecpro Systems Limited RESPONDENT
SECTION:

Under Section 7 of Insolvency & Bankruptcy Code, 2016

Order delivered on 20.09.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

S. K. MOHAPATRA
MEMBER (TECHNICAL)

For the APPLICANT / PETITIONER = Mr. Vaijayant Paliwal, Advocate
For the APPLICANT :=  Mr. Dritya Tiwari, Advocate

ORDER

Learned Counsel for the Applicant is present and represents that in view of .

the fact that in the above application only the Financial Creditor and the
Corporate Debtor has been made as a party instead of Corporate Debtor being

represented presently by Insolvency Resolution Professional and he being named,
the applicant may be permitted to amend the application accordingly. Taking into

consideration the said representation the applicant is directed to file an amended

application duly incorporating the name of the Insolvency Resolution Professional

of the Corporate Debtor as representing the Corporate Debtor. A weeks’ time is

granted for the said purpose.

Post the matter on 9th October 2017.
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Deepak Kumar



